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STATEMENT RE : REPORTED APPEAR- 
ANCE OF ATTORNEY-GENERAL IN SUP­
REME COURT ON BEHALF OF MYSORE 

IN CAUVERY WATERS DISPUTE

THE MINISTER OF LAW AND JUS­
TICE (SHRI H. R. GOKHALE): I  was 
informed that a question was raised in the 
morning whether the Attorney General of 
India appeared for the State of Myrore in the 
suit which has been filed by the Government 
of Tamil Nadu in respect of the Cauvery 
water* dispute in the Supereme Court. It was 
also how the Attorney General could be 
authorised to appear for the State of Mysore.
I want to make it dear that as a matter of 
fact the Attorney General did not appear 
for the State of Mysore. The Attorney Gene­
ral appeared for the Union of India. It is no 
doubt true that the Governor of Mysore reques­
ted me to allow the Attorney General to appear 
for Mysore, and two officers, the Advocate 
General and the Law Secretary of the Mysore 
Government, had come here to meet me for 
requesting me to allow the Attorney General 
to appear for the State of Mysore, but I  had 
made it clear that in a dispute like this the 
'U nion Government could not align itself with 
anyone of the two parties and that I was not in 
a position to comply with their request. In fact 
the Attorney General did not appear for My­
sore.

SHRI SEZHIYAN (Kumbakonam): What 
made Mr. Viswanathan raise the question 
was a press report that the Governor of Mysore 
bad stated that he had asked the Attorney 
General of India to appear for Mysore. Nov 
that has been contradicted.

SHRI H. R. GOKHALE: The Governor 
of Mysore did request me to permit the Attor­

ney General, and the two officers met me but 
I said I could not comply.

SHRI SEZHIYAN : This shows that Mr. 
Dharma Vira is not aware of the provisions of 
the Constitution and the procedure of the 
Government, and he is occupying the guber­
natorial post in a State.

SHRI S. M. BANERJEE (Kanpur) : This 
morning I requested the Government to bring 
a Resolution demanding the release of Sheikh 
Mujibur Rchman. I know that it is not possi­
ble to do this at the fag end, but I would like 
to get some assurance from the hon. Minister 
Shri Raj Bahadur that the Government will 
do its best. I only request you to ask him to 
say something.

THE MINISTER OF PARLIAMENTARY 
AFFAIRS, AND SHIPPING AND TRANS­
PORT (SHRI RAJBAHDUR) : The Prime 
Minister may come at about 6.30. At that 
time she might say something if you put this 
question.

SHRI DHARAMRAO AFZALPURKAR 
(Gulbarga) : The Governor of Mysore has 
got the right to request the Government of 
India to permit the Attorney General to appear 
for Mysore.

17.57 hour*
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